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The Railway Passemgers (Cancellation of
Tickets and Refund of Fares) Rules, 1990

THE DEPUTY MINISTER IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI JAGDEEP DHANKHAR):
Madam, on behalf of SHRI GEORGE
FERNANDES I lay the Table. under
Section 199 of the Railways Act. 1989, a
copy (in English and Hindi) of 1the Mini-
stry of Railways (Railway Board: Noti-
fication G.S.R. No. 646(E), dated the 18th
July, 1990, publishing the Railway Pas-
sengers
of Fares) Rules, 1990. [Placed in Library.
See No. LT-1384/90]

1. The Ministry of Urban Development
(Chief Accounts Office) Recrvitment Rules,
1988.

II, The Urban Land (Ceiling and Regula-
tion) Amendment Rules, 1990.

THE MINISTRY OF URBAN DEVE-,
LOPMENT (SHRT MURASOLI MARAN):!
Madam, I lay on the Table—

I. (i)A copy (in English and Hindi) of
the Ministry of Urban Develop-
ment Notification G.S.R. No. 1023,
dated the 31st December,
publishing the Ministry of Urban
Development (Chief Accounts
Officer) Recruitment Rules, 1988,

under section 58 of the Delhi De-,

velopment Authority Act 1957.

Corrigendum (in  English and

Hindi) to Notification G.S.R.

No. 1023, dated the 31st Decem-

ber, 1988.

[Placed in Library. See No. LT-

1386 /90 for (i) and (ii)].

II. A copy (in English and Hindi) of
the Ministry of Urban Development

(i)

Notification G.S.R. No. 245, dated the |

21st April,
Land

1990. publishing the Urban
(Ceiling and Regulatlon)

Amendment Rules, 1990. under Sub-(

Section (3) of Section
Urban Land (Ceiling
tion) Act, 1976.
[Placed in Library,
900].
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(i) Fourteenth Annual Report and
Accounts of the Punjab Film and
News Corporation Limited. Chan-
digarh, for the year 1986-87,
together with the Auditors’ Report
on the Accounts and the com-
ments of the Comptroller and
Auditor General of India therecon,
under sub-section (1) of section
619A of the Companies Act, 1956.

Statement giving reasons for the
delay in laying the papers men-
tioned above.

[Placed in Library. See No. LT-
1500/90 for (i) and (i)l
1 1. Reports (1984-85 and 1985-86) of the
' Minorities Commission and related papers.
I, Report and Accounts (1987-88) of the
National Labour Institute, New Delhi.

' IHI, Notification of the Ministry
l Labour and related papers.
{
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Punjab Film and News Corporation Liml-
ted, Chandigarh and related papers
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